(b) and (¢) Some of the stretches of NH-44 in Assam have suffered damages. Ministry has

already sanctioned estimates of Rs. 14.23 crore for repair of damages.

Four laning of NH-44 from Shillong to Churaibari under Mational Highways Development
Project-lll and from Churaibari to Sabroom under Special Accelerated Road Development
Programme-NE is at present at project preparation stage and thus it is too early to start the work

of 4-laning.
Construction of roads and bridges in Madhya Pradesh

+3071. SHRI RAGHUMANDAN SHARMA: "ill the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the number of proposals pending with Government for Madhya Pradesh as on
January, 2009 in regard to the construction of roads and bridges having inter-State and

economic significance; and

(b) the action taken on all these proposals so far and by when the approval would be

granted to the pending proposals?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRAMSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) and (b) No proposal of Government of Madhya Pradesh on Inter-
State and Economic Significance was pending as on January, 2009 in regard to construction of
roads and bridges. During 2009-10, two proposals received after January, 2002 amounting to
Rs. 34.67 crore were approved by the Ministry.

Seven phases of NHDP

3072, DR. GYAMN PRAKASH PILANMIA: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of the seven phases of Mational Highway Development Programme
(NHDP);

(b) the time-frame for their completion, how much work has been done so far and what
remains to be done;

(c) the cost escalation due to delay; and
(d)  thenew schedule of completion?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) to (d) Details of seven phases of National Highway Development
programme (NHDP) are given in the Statement (See below). Escalations due to delay are paid
as per contract provisions. In case the project is delayed due to reasons attributable to the
Contractor, liquidated damages are imposed and no escalation is paid. Escalations are paid only
in case where the delay is beyond the control of the Contractor. The total cost escalation can

only be ascertained after completion of the project.

tOriginal notice of the question was received in Hindi.
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